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CENIHAL ADMIN I. STRAJI yE TRI BUNAL 
PR iNC t PA!. I3ENC[I, NIW VEIN I 

OA NO. :1290/2()01 

NewDe 1 11 this the .28t11 clay of January, 2(1(E3 

liL?LIh Sn. MAJOTHA,IEEK (A) 
IIOIM siLL. S84 - Miii) P S I GH, MEMBEE (.1) 

Cliande,' titian, S/n La t.e Shr, Hai' a 

H/o 82, Vii]. & P.O. Cha.tterpui', 
New Be I Iii - I LI) (130 

(By Advocate: Sh .1. N. Prasad) 

Vers us 

Sei'etary Staff Selection Commission, 
C ( C) Co nip I e x I - o ci i Ho ad 
New lIe 1.11 i -1 lU tw:3 

Secretary, Bept , of ['ersontie I. & I raining, 
Nort Ii Block, New Be ].h i - I. 1.0 (ill I 

By Advocate: Sli. S. M, Ar it') 

App! I cant 

He spolici ent.s 

ORi)EH(OHAL) 

liv SR . Ru tri i p 5 i ngh , Meitibe;' .1 

App] tcaiit has filed this OA seehing a direct i uii to the 

respondents to draw up a tina I A) I hid in Merit. List on the 

basis of the aggregate marks final l.y awarded to each candidate 

in wr itten examination and interview and then to recommend the 

applicant on the basis of merit and preference given by the 

applicant. Further directions to the respondents to consider 

the applicant for the post of Inspector of Central Excise, 

Income Fax, Customs and Sub-Inspector CI3I is also against the 

costs reserved for Scheduled Caste. 

2. The facts in brief are that applicant had appeared in the 

examination conducted by the SSC on 4.7.99 for recruitment to 

the post of Asstts. Inspectors of Central Excise, income lax, 

Customs, Sub-Inspectors of Cl31 and also Sub-Inspectors in 

Central Polic Organisations (13SF, CHPF, CLSF, ITBP) and 

Accountants eè. The examination conducted on 4.7.99 was a 

preliminary one and it was followed by the combined main 
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r:atu 1 na t i. on ivii I. oh was he Id on 1 .WI() otiwa "ci S t t 1 1 

1 2001 rair1 appeared in the said examiiiat ion and 

qua I it ted the' same lie gr revanec' ot the app I I :aiit starts 

Ii'om therE: onwards because when tlit: result of tin combi ned 

main (­.- a Itl I nat i.on was rice larcul the app I 1. r:airt was a I boa feel tot' 

the post. of Sub- inspector, (P() (BSI 1HP1 I SI I I lIP) 

I rktei\ lew WaS OOri(lllfltO(l 011 23 .3. 2(11)1 i ll tire ott re ct' Hosp. 

No 1 at C(i() Complex. App) icant tiiot'eaftei made a 

r'L,1'esrltat ton to the rospondeirts tot lie i tig eons Idere(1 for,  the 

oust of I nspeut.ui income Fax I lispector ía I Excise, 

Sub- Ilispeetot CBI hut no reply was i'ece i v e d Ueneo tins QA. 

.3 I n I l: grounds to clra 1 1. enge the same 1 1 was i rid i(, a ted that 

the ap[)I i.eant was a 1 louat.ed for the post ut Sub- I tispeetor' , CI-'() 

so App i t cant a I legos that a c t ion ci tire i't_'spondeiits is 

arbr tiai aiicl i s riot as pc- r the scheme of so looted caird idates 

g iv(n, in tire not ito whIch, has becir 1'e'1 sod ivi Ilireit airy mnrt:lrer 

riot: ice to tite appl ioa.nt Aj:tpl I cant a 1 logos that aceor'd trig to 

tIre scheme of select. ion, as pub] i sired iii tlu Empinymetri News 

Hesp. No I was i:o draw up an A I India Merit i.iSt on the 

basis of aggregate nial hs f iiiai Ly awarded to each tmiril idate in 

Wi' itten exartit nat ion and i nter'vi ow arid thei'eatter the 

caIrd ida.tcs Were to be recommended foi tit lfereitt posts. 

Appl 'cant tiritliet a. I (egos that by a I locat I irg the app I i.cant for 

the posl_ of Sub- Inspector, C}'() belore the I irt.cr\i OW iravi ng 

been cotirlitoted tire eiianioos for appi icant tot so beet ton fot tine 

post of Inspector Contra I 1.xc iso, I liourne lax, (.Nrst,uiir etc. 

have been marred. thus , 1I-  us art arb it rar act ton on the part 

of the respondeiits 
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1 it is further stated that the SS(; has ta IeI to expain 

the rca SUII as to why and how the c ut of'!' marks have been f i xed 

for each category of posts under d iscret I onau'y power though 

I Iiesu' (I I S(: ret i. ona i'y powers Were Vest Ud lot- d i ftc rent 

cat.egoj' tes of cand tdates , i . e. SC/S i/OH('/(enei'a 

Hesponclf'nts in their reply admitted that a wjml.) ned ma in 

exarut nat tout was conducted for recru tment to the post of 

Assistant, Prevent i ye Officer, lxami iter inspectors of Central 

Lxc use and Customs etc. and Sub- I nspeetors of (iQ5 But it 

is stibni tted that despite the said combined examinat ion the 

scheme of examu nat ion/recruitment process st I 1 refi)a iii 

(11 i1ei'iiiI for tj rferent categor tes of posts as may to seen 

troru not Lee of exaniutial: Lon itsel F. It is further stated that 

I. ii .i s scheme has been uphe Ic] by vat' i Ous SJ uidgineitts of the 

lion' bLe t ,' buna I of Al laliabad 13'uioh and Muimba I Bench and the 

j uidgmeuit has been so annexed as H-2 and H-f 

C'. (2ouiuse I for respondents a Lso suibrut tted that i'eceiit ly (;OUt't 

No. 1 of Pt' inc ipa I Bench has also ile I ivered a judgment in 

OA--3191/2001 where iii similar quest ion was raised and the 

l-ion'ble Tribunal has upheld the scheme of the respondents. 

However, as regards the personal merits of the applicant is 

concerned, it is submi tted that the performance of the 

applicant was below out of 1 marks fixed by the respondents for 

the post of Inspector Central Excist, Income lax, Custom etc. 

even with the relaxed standard, so the applicant could not be 

called for interview for the post of inspector, Custom and 

Income Tax. 

r 

a 



4 

We ha Ye iiea i'd the leariied counse I fo I the pat' t I CS and gone 

t hi' ough reeord 

U 1 i'oiu t he pe rosa I of the p 1 eacl , ngs and the eont ent tons 

i- a I sed b the app] ieant , we V i nd that the ease of the 

app! icant I s t'u I l.y eove red by the judgment g i yen by (;ourt No. 

in case of Ha.jendi'a Kumar vs. Staff Sc I e1. I on Coinmi ss ion and 

another n OA--I23 1 /201)1 Particularly para i of the judgment 

e 1.eai 1 y  meiit ions that the scheme of comi.' iiid ma lii exarni nat ion 

had been. mod i t' i ('.d 

(1 )he scheme foi' the COflil) i ned ma in 

exam mat ion had been mod i Vied. 1 lioiigli thieve 

is a combined examination, still there had to 
be different papers for different categories, 
reference to which has already been made 
above. It does not require reproduction. 
Once there are different papers for different 
categories besides some common papers and that 
the applicant had not secured enough marks, he 
was rightly not called for interview for 
certain other posts for which he craves to be 
so selected. 

9. The case of. the applicant is on all fours on the facts as 

compared to the case of Rajendra Kuma.r (supra). In this case 

also the applicant craves for appointment to a post of 

Inspector Income lax or Inspector Central Excise and as per 

the respondents the applicant has not secured enough marks so 

that he could be called for interview for those posts. 

According to the marks secured by the applicant, he 

has been rightly called for the post of Sub-Inspector in CPO. 

k~/- 



In \'.ew of these discuss Ions, we find that the OA 

u the apl.)l  i a n t is dvoid of any merit and 1he same is i i able 

to be d I smi ssecl. Accord i ugly, we hereby cli smi ss the CiA. 
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( F. iLL) I P .1. N ( H ) ( V. K. MA .1 0 1 H A ) 
1eriihe r ( .1) 1ember (A) 
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